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O R D E R 

 
PER  Ms. MADHUMITA ROY - JM: 
 
 The instant appeal filed at the instance of the assessee is 

directed against the order dated 29.09.2023 passed by the National 

Faceless Appeal Centre (NFAC), Delhi under Section 250 of the 

Act for Assessment Year 2015-16.  

 
2. The Ld. CIT(A) has rejected the appeal filed by the assessee 

since the appeal was barred by limitation for 25 days.  Before us, 

the application for condonation of delay was also filed which was 

also filed before the Ld. CIT(A).  Upon perusal of the same, we 
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find that sufficient cause has been explained in preferring appeal 

before the Ld. CIT(A) late.  We also find that the delay has not 

been condoned and the appeal was, thus, stood rejected only on 

that ground and not on merit.  As we are satisfied with explanation 

rendered by the assessee in support of condonation of delay in 

preferring the appeal before the Ld. CIT(A), we quash the order 

passed by the Ld. CIT(A) and set aside the issue to the file of the 

Ld. CIT(A) for deciding the same afresh taking into consideration 

the evidence to be adduced by the assessee before him at the time 

of hearing of the matter.  Ld. CIT(A) is also directed to give 

further opportunity of being heard to the assessee and to pass a 

reasoned order strictly in accordance with law.   

   
3. In the result, the appeal preferred by the assessee is allowed 

for statistical purposes. 

 
This Order pronounced on     31/01/2024 

       
  Sd/-   Sd/- 
     (WASEEM AHMED)                                                      (MADHUMITA ROY) 
ACCOUNTANT MEMBER          JUDICIAL MEMBER                                                  
Ahmedabad;       Dated    31/01/2024   
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